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THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA)   : That will be considered. 

SHRI BHUPESH GUPTA : You will 
Temember—why I am getting up is because—
the Minister himself said that he would 
welcome a discussion in the House. We have 
also given notice. Notice is not the problem. If 
you also give a direction from the Chair that 
time should be found for a discussion on this I 
think it would be helpful- 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Tae Chair will give no 
direction at this stage. 

THE UNLAWFUL ACTIVITIES (PRE-
VENTION) AMENDMENT BILL, 1969 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : Sir, I beg to 
move : 

"That the Bill to amend the Unlawful 
Activities (Prevention) Act, 1967, as passed 
by the Lok Sabha, be taken into 
consideration." 

Sir, this is really a very simple piece of 
legislation. Parliament has already had an 
opportunity to discuss this threadbare when the 
Unlawful Activities (Prevention) Act came 
before the House. At that time our legal advice 
was that the law will apply to the entire country 
but subsequently doubts arose whether this 
would apply to the State of Jammu & Kashmir 
or not. Though by its very nature the law 
should apply to the entire country we thought 
we should put it beyond any shadow of doubt 
as to whether this law applied to the State of 
Jammu & Kashmir or not and therefore we are 
bringing this amending Bill to clarify that this 
law fully applies to the State of Jammu & 
Kashmir. A Presidential Order was issued em-
powering Parliament to legislate for the State of 
Jammu & Kashmir and it is in pursuance of that 
Order that we have brought  this Bill before the 
hon.  House. 

I do not think any clarificatory speech on 
my part is necessary and I hope the House will 
wholeheartedly support this measure that we 
have brought before the House and pass it. 

The question was proposed. 
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SHRI BHUPESH GUPTA (West Bengal) : 
Mr. Vice-Chairman, now when the Act is being 
extended to another State of the Indian Union, 
namely, the State af Jammu and Kashmir, the 
very first tiling I should like to know is whether 
there was any proper consultation between the 
two Governments. I am sure there has been. 
Otherwise, it would not be proper for the 
Centre to extend it under the agreement that 
was arrived at. Now, I am not going to deal 
with this aspect of the  matter. It is  a  technical  
thing. 

Now, the question of secession, I believe is 
covered by this Act. Anyone who advocates 
secession of any part of Indian territory would 
be liable under this Act, to prosecution. 
Obviously nobody should advocate secession 
of any part of India and there need be no two 
opinions on the subject. The territorial integrity 
of our country has lo be observed and 
maintained and that is, of course, the 
paramount duty of the authorities, but the 
Government is gradually developing an 
administrative and bureaucratic approach to 
this problem.   I say this  because 
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[Shri Bhupesh Gupta] 
it ive are to ensure the territorial integrity of the 
country it is essential that patriotism does not 
become a mere talking point, but becomes a 
part and  parcel of our life and people are 
convinced  that territorial integrity  should   be   
observed   and   maintained.    Now, it would  
be a mistake to think   that   everybody   who   
talks   about something or other at a given 
moment is always  guided  by  cool  thinking  
or  deliberation.     Now,   take,   for   example, 
the Nagas.    The Nagas are a part of India. Not 
only Nagaland is already functioning as a 
constituent State of the Republic, but the other 
part also, which is not yet constitutionally or,  
in fact covered by that part of Nagaland,  is   
also   a  part   of   India. No part of the Naga 
territory is outside the  Indian  Union,  but  the 
fact remains that some of the Indian citizens 
feel that they  have some  grievance  and   that  
the grievance  can  be  voiced  only  by  taking 
! this  kind  of extreme  and   I  say    wrong 
slogan, as has been the case with what are 
called   Naga   hostiles.   Now,   even     this 
word   'hostile',   I   do   not   like. If some 
Indian citizens go    wrong, they need not be 
treated as hostiles, in  the sense  as if they  are  
hostile  to  the  Republic.     Anyway,      these    
expressions   are    not   good expressions   in   
the   long   run,   however administratively   
they   may   seem   convenient at a given   
moment. But here again, the  solution  will  
ultimately have   to    be found at the political 
level.    There is no military solution to the 
problem of national integration    when    
emotion   is    involved, when you want people 
to be integrated in their thinking and way of life 
with the rest of the country, what we need is to 
create confidence among them.   If they have 
gone in the wrong path, win them back to the 
right   course.       That  is  bow   we  should 
approach    this   matter.       Obviously   the 
Nagas  are not a  match,  those  who  are 
fighting are no match for the might of the 
Indian  Union  or  the  Republic,   but  the fact  
remains   that  it   has  not  solved   the 
problem.    If the Nagas have to be won over, 
we must have a proper moral and political    
approach  also.     That  must  be constantly   
there.     Whatever  we  may  or we may not do, 
the political approach must be constantly there 
and at no point must it be given up.   Even if 
sometimes military action  has to  be  taken or  
administrative actions have to be taken, it does 
not mean that   the   political   approach   has   
to   be iiluted   or   compromised   or   given   
up. It is essentially a political problem and a 
solution has to be found.    It is the same with  
Kashmir.     There  are some people 

in the State of Jammu and Kashmir who 
according   to   me   nurse   grievances   but 
voice wrong  demands.     If some  people talk 
about separation or talk about self-
determination or some such thing, they are 
obviously   raising   wrong  slogans.      India 
cannot   entertain   a   separatist   slogan   of 
that kind which seeks to take a part of Kashmir 
or a part of Jammu and Kashmir out of India or 
put the status of   the State of Jammu and 
Kashmir in  a sort of uncertain category.    It is 
an established fact by   Constitution,   by   law,   
in   every   way, that the State of   Jammu   and    
Kashmir is a part of the Indian Union and it 
will remain a part of India.   But unfortunately 
some people there do not share our views in 
this matter. They are at the same time Indian 
citizens living in the Indian Union. How  to  
approach  them?    Naturally   not by 
threatening them all the time.     We have  to  
evolve  certain political, friendly approaches.      
We have to go to the root of the  problem  as  to  
why  some  people should think that they can 
not remain with us   or   should      put   forward   
slogans   of self-determination   or     be   
responsive    to such slogans when  they  are    
given     by a   certain   power—whether   it   is   
China or Pakistan,   I am not concerned with 
that at the moment.     We should ask ourselves 
why it is so.   I think that is a question we 
should   bear  in  mind  and  find   a  satis-
factory answer. It has to be admitted that the 
people of Jammu and Kashmir, specially of the 
Kashmir Valley, have certain legitimate 
grievances. These grievances are no   doubt   
exploited   by   certain   people, but the fact that 
some people inimical to our    country are 
seeking  to exploit the grievances does not 
mean that we should not pay  heed  to  the  
grievances,  try   to understand them and try to 
remove them as far as possible within the 
framework of the Indian Union. 

SHRI ABID ALI (Maharashtra) r For 
instance? 

SHRI BHUPESH GUPTA : Many 
grievances. 

SHRI ABID ALI : Which are legitimate ? 
SHRI BHUPESH GUPTA : Many 

grievances, you know. 
SHRI ABID ALI : Tell me one or two    

atleast. 

SHRI BHUPESH GUPTA : Do not 
disturb   me. 

SHRI ABID ALI : Just for my education, 
at least one or two legitimate grievances. 
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SHRI    BHUPESK   GUPTA   :   I   am 
giving. Just a min-itc. Wait a minute. For 
once you hav asked a relevant question and I 
shou d answer, for example, the monies tiiat 
have been spent over the past twen y years 
have been misused, have not b> en spent for 
the purposes for which I le Government of 
India sanctioned it. This is a serious 
grievance. If you sa iction special money for 
Kashmir with i view to bringing about certain 
deve jpment and which is in the larger 
inerestofthe people of Kashmir, so that th y 
could be integrated properly, the people of 
Kashmir, specially of the valley, feel that the 
money had been misused 1 >r a certain 
section, even for certain farrilics. After all, 
you know the former Ihief Minister himself 
was in the dock. You can understand what the 
feeli igs would have been in such a situation 
when they see such things. It is a known fact 
that the monies have not been properly 
utilised. If the money had been itilised in a 
proper way, at least for tin purposes for which 
they were given, ft ithfully, some of the 
grievances would ha re been removed and 
people would have ben a little of better life. 
That has nt t happened. Let us admit it 
frankly, rectify the errors and plug the 
loopholes. That is how we should approach. 

Secondly, it is al-o a fact that there is an 
attempt on the )art of certain people from 
outside the ! tate of Jammu and Kashmir to 
grab laid or to acquire certain properties thei I 
which the Kashmir people do not view with 
sympathy. We can understand i t Such things 
even happen in Bombay, even in other States 
as you see. When u lemployment develops, 
people feel that out iders should not come 
although they are ] art of the same India and 
fellow citizens. If that could happen in the city 
of Boml ay and the grievances could 
accumulate there, you can well imagine in a 
relalively backward area, industrially, how t ie 
people would feel. I have been to Kashmir 
several times. It is a picture of poverty and 
sorrow. It is a beautiful jilace if you take into 
account the gift of nature. It is misery, agony, , 
sorrow, pi ivation and hardship all over if you 
tak< into account the gift of man. That is low 
we view this. Obviously that has gi\ sn rise to 
a lot of grievances. These ire being exploited. 
I think they shouk be all looked into by the 
Government ai d removed. Also the 
democratic system should be extended, 
expanded in Kashmir.     It is no use trying 

to hoodwink the people by saying that 
everything is all right. The people do 
not think so. Now things have a little 
improved, I agree. In the past twenty 
years people felt that the parliamentary 
institutions as they are known had not 
been properly run. Elections had been 
rigged. Corruption   had   taken   place. 
Intimidation had taken place. Certain families 
had tried to gain advantage out of the 
patronage given by the Government of India. 
This is a very common feeling in Kashmir. 
Am I to understand that these people who 
make these criticisms are all wrong or they 
have become anti-national? Not at all. There 
may be some elements, but by and large 
people are national. It is our job to make them 
feel at home, as one of us, as indeed they are 
one of us. That is how we should approach   
this   matter. 

I am chary of giving powers 1o this 
Government because I do not know how the 
Government is going to use power. I can 
understand if the Government is democratic, 
decent and reasonable, and sometimes certain 
powers have to be given to it even if these 
powers by themselves are not very acceptable 
and agreeable things. But here is a 
Government which behaves in a very 
irresponsible manner. They are past-masters 
in abusing power and authority. We have seen 
how they misused the Defence of India Rules. 
We have seen how they misuse other laws and 
powers in their possession. We hope this 
power would not be used in this manner, 
would not be misused in the way they had in 
the past misused power. That I would like to 
say. First of all let us remember that it is a 
democracy. We should not be so sensitive. In 
England anybody can say anything. In 
England if somebody gets up in Hyde Park, in 
Trafalgar Square, and says that Wales should 
be delivered to the Irish Republic, he commits 
no offence. He may be called a mad man or 
some such thing but nobody bothers about it. 
Here we kick up such a row if somebody says 
someting of that sort, border or some such 
thing, or even about the implementation of the 
award on Beru Bari. Whether you agree or do 
not agree is a different matter but you create 
such a row in this country. Is our Republic so 
brittle, so fragile, so weak that if a [ew people 
say something somewhere immediately we 
think as if the whole thing is going to rack and 
ruin and the Republic will be broken? Not at 
all. We are quite strong. Let us have a little 
confidence. In France anybody can say anyth-
ing with regard to thp territory. Nobody 
bothers about it. 
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It is an inferiority complex from which we 

are suffering sometimes. Suppose in America a 
citizen gets up and says that they should give 
Pennsylvania or some other place to somebody 
else, people may treat him as a mad man., but 
nobody starts an adjournment motion in the 
Congieps or in the Senate or elsewhere. 1 think 
we should realise that we too are solid. You 
may dislike it but it is noi legal problem. 
Political puolic opinion should be so stiong and 
fundaments' loyalty should be so strong that we 
do not need such a thing. Even if some people 
perchance said certain things, th?y should be 
treated as lunatics. 

Now somebody made a statement. Whether 
the statement is right or wrong, the Home 
Ministry had the cheek to write a letter tc the 
Chief Minister of Kerala, "Come here, we shall 
discuss with you". Who are you? If you think 
that you should discuss with Mr. 
Namboodiripad, go to Kerala and consult with 
him. Who are you to write a letter asking him 
to come, summoning him that way? Is this the 
way to maintain the integrity of the country? 
Mr. Namboodiribad may have his own ideas 
about the statement. 

He may have his own meaning. We can read 
the statement, we can come to our conclusion. 
Well, whether it is wise or it is unwise I do not 
go into this aspect. But if the Central 
Government thinks that the matter needs to be 
discussed—he does not think it necessary to 
discuss it with you—-who are you to summon 
and ask him to come to Delhi? Rightly has Mr. 
E. M. S. Namboodiripad said, 'T am not going 
to Delhi. If they want, let them come here." 
That is the way the Central Government should 
be treated. I congratulate Mr. E. M. S. Nam-
boodiripad for the way in which he has replied. 
We have discussed it in Parliament. We can 
discuss it. The statement is there. You may or 
may not like it. You may put any interpretation 
on it as you like. But that is not the way to treat 
him. A party which is in need of any 
clarification should go to him and seek it rather 
than summoning him to Delhi and revealing in 
Parliament that we have asked him to come to 
Parliament, even when he has not received the 
letter. When Mr. Chavan made the Statement 
here, the same day or the day after Mr. E. M. S. 
Namboodripad was asked in Trivandrum 
whether he has received such a letter and he 
made it known that he had not received any 
such letter. Even before he receives the letter we 
are told that he has been asked to come. May I 
tell, you Gentlemen of the Treasury Benches, 
that neither   Mr.    Ajoy    Mukherjee    nor Mr. 

Namboodripad is going to oblige you like this. 
Rules of the game should be played by all. If 
anybody had done anything wrong, by all 
means let it be discussed and debated, but not 
in this way, in the way you adopt. 

Mr. Vice-Chairman, before I finally sit down, 
I would say that much fuss is made about the 
Constitution. I am tired of it. We have got 
nearly 400 articles of the Constitution. Every 
single article of the Constitution can be changed 
and the Constitution provides the machinery for 
the change. Suppose I say that I whould like to 
alter from article 1 to article 394 of the 
Constitution, that I would like to change them, 
am I committing a crime ? The Constitution 
says that I can change it. Parliament has been 
given the power to change it. The procedure has 
been laid down. Of course, the problem has 
now arisen of the Supreme Court's decision. But 
everything is there. What is wrong if I say that I 
want to change one or all the articles of the 
Constitution? The Congress itself has changed 
it 22 times, sometimes for good reasons and 
sometimes for bad reasons. Nobody thought 
that they were doing anything particularly 
wrong or, well, unconstitutional on that 
account. It is for the Supreme Court to say alter 
I amend the Constitution. Who are you to sit in 
judgment over that thing. It is not a question or 
language. And certainly, the Indian Constitution 
is a living Constitution and it is bound to 
undergo changes. Any living constitution, any 
written constitution, does undergo change with 
the passage of time. Within twenty years, we 
have changed this Constitution 22 times, on an 
average once a year. Well, who has told you 
that the pace may not be increased? Even then, I 
may find it necessary to increase the-pace of 
change. Therefore, why all this fuss about this 
change. Surely, big social changes will take 
place. The demand* and expressions of the 
people will be met. Political change in the 
political life of the country will take place. The 
complexion of Parliament will also change. 
Institutions will also change. And surely, the 
judges themselves will find it necessary to 
change the Constitution, as those who are 
occupying the Treasury Benches and those 
sitting in Parliament might consider it 
necessary, with moving times, to change it, to 
meet the demands of a dynamic situation and 
social life. All that is there. It is sheer bunkum, 
it is sheer propaganda on the part of the 
Mr.Nijalingappa, Mr. S. K. Patil and others. For 
example, Mr. S. K. Patil, he has dedic ted  his 
life . . . 
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THE VICE-CHA fRMAN (SHRI M. P. 
BHARGAVA)   :  It  is time to wind up. 

SHRI BHUPESH GUPTA : Do not finish 
Mr. S. K. Pal 1. He says, I am not a butcher 
of the Co tstitution. Mr. Vice-Chairman, Mr. 
S K. Patel, well, may say so —"I am nc I 
going to be the butcher of democrac) ". Why 
does he say so? It is because le feels that bank 
nationalisation amou its to a butchery of 
democracy. 

SHRIMATI LALITHA (RAJAGO-
PALAN) (Tamil N idu) : How does bank 
nationalisation com'   here ? 

SHRI BHUPES1 [ GUPTA : I tell you. 
The   Constitution.   . 

SHRIMATI LALITHA (RAJAGOPALAN) 
: If he wants to speak about it he has got an 
opportunity next week as long as he likes. 

SHRI BHUPES1I GUPTA : I entirely 
agree because our ss teemed friend, Shrimati 
Lalitha Raja ;opalan is always very irrelevant 
and she has asked me not to speak on it. I wil 
not, since she advises me, and I accept i in all 
humility. Why should I speak oi bank 
nationalisation ? I am speaking of Mr. S. K. 
Patil and the butchery of the C institution. 
And then he said, "I will nc 1 hesitate even if 
I have to lay down my 1 e". He said that the 
butchery of the constitution is taking place 
and all this \ ind of things— 

"Addressing a small crowd at Gore-gaon 
in north Bombay on Sunday, he said : "I 
am lot opposed to socialism but I would nc 
t tolerate that type of socialism   which    
uproots   democracy". 

He knows that ank nationalisation is a 
social programme. 

"I cannot sii idle while the democracy is 
being    iuchered." 
Hence, Mr. S. %> Patil, of all people, 

saying all such tilings. Therefore, I do not. .. 

SHRI A. D. MANI (Madhya Pradesh) : On 
a point of ore tt. It is not proper for Mr. 
Bhupesh Gup a to refer to a Member of the 
other House This is a parliamentary debate. 

THE VICE-CI- AIRMAN (SHRI M. P-
BHARGAVA)   :  Yes.    It is time. 

SHRI A. D. MANI : Sir, why should Mr. 
Bhupesh Gupta refer to a Member of the other 
House and say such type of things in the way he 
does? I think we should maintain some 
decorum and crder in this House. Whatever you 
may think of Mr. S. K. Patil, he is also a 
Member of Parliament, as you are a Member of 
this House.   You cannot refer to him. 

SHRI BHUPESH GUPTA : It is not a point 
of order. Mr. S. K. Patil and all those people are 
attacking us every day. Mr. Rajnarain has 
mentioned about it. I have mentioned about it. 
And if you go through the proceedings, Mr. 
Mani, you   will   find  .. . 

THE VICE-CHAIRMAN (SHRI M. P-
BHARGAVA ) : What you are quoting does 
not come under this Unlawful Activities  
(Prevention)   Amendment Bill. 

SHRI BHUPESH GUPTA : Mr. Mani does 
not know anything nowadays except the 
Hitavada. He reads two things—his own 
speech he delivers here and the Hitavada.     
Two things he reads. 

SHRI A. D. MANI   : The New Age. 

SHRI   BHUPESH   GUPTA    :    You 
are saying such  a thing. 

So, this is the kind of statement made. I have 
made this point because it is necessary to bring 
out the fundamental things. This is a law which 
affects the fundamental rights of the citi2ens. 
Please understand it. Therefore, we should be 
particularly careful. The mentality of the 
Government leaves me in no doubt that they 
are liable to misuse such powers. That is my 
fear. And the way they are behaving—some of 
the men in high positions in ruling party—
makes me feel that they are going to misuse 
these powers, and therefore I mentioned it. I do 
not wish to go  into  it any  more. 

Finally, Mr. Vice-Chairman, I appeal to you. 
Save our Parliamentary democracy, whatever 
is left of it, from the hands of Mr. S. K. Patil 
and the great Syndicate, which is out to 
commit the greatest butchery of the 
Constitution and democracy in the country. 

SHRI        KESAVAN       THAZHAVA 
(Kerala) : Sir, the Government wants to extend 
the provisions of the Unlawful Activities 
(Prevention) Act to the State of Jammu and 
Kashmir through this amending Bill. 

[THE DEPUTY CHAIRMAN IN THE    
CHAIR.] 
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[Shri Kesavan Thazhava] My submission is 
that there is a provision in the Constitution 
giving some special status to the State of 
Jammu and Kashmir. It is because of that fact 
that the provisions of the original Act were not 
introduced in that State. My submission is that 
by this Bill the Government is really 
umdermming the provisions of the 
Constitution. I say that they are wrecking the 
Constitution because a special status was 
conferred on the State of Jammu and Kashmir 
by the Constitution, including special 
privileges. My submission is that it is not 
possible to bring Jammu and Kashmir to our 
side. I also ask the hon. Minister in charge of 
this Bill: Is it intended to extend this to Azad 
Kashmir which is now in possession of 
Pakistan? 

Pakistan took Azad Kashmir by force and 
still continues to be in possession of the same. 
But legally Azad Kashmir is part of Jammu and 
Kashmir. What I want to know is whether the 
provisions of this Bill are intended to be 
applicable to Azad Kashmir also. For the last 
twenty years Azad Kashmir is in the possession 
of Pakistan and the Government of India could 
not, either by negotiation otherwise take it 
back. They say the the question is still under 
negotiation. My submission is that it is not 
possible to take back Azad Kashmir by any 
amount of negotiations. Either we must take it 
back by force or leave it for good. That is the 
only course tha t can be adopted. 

There is another thing on which I have to 
make my submission in this connection. It is 
reported that huge amounts are spent in Jammu 
and Kashmir to get the sympathies of the 
Kashmiris. I want to know whether 
Government will really get sympathy of the 
Kashmiris in this way. Whether they get the 
sympathy of the Kashmiris or not, I want the 
Government not to spend any more money on 
Kashmir because it would be fruitless in the 
end because the Congress, ever since it came 
into power after independence, was doing 
things in such a way as to alienate the 
sympathy of the Kashmiris from us. So my 
submission is that the Government has failed in 
its duty to safeguard the interest of India from 
getting the Jammu and Kashmir State people to 
our side. According to my information and also 
from the information received from persons  
who are  coming from that 

side though they are getting our money -all 
kinds of privileges and advantages, their 
sympathy is not with us. So my humble 
submission is that the Government must be 
very careful in spending more    money    in    
Kashmir. 

Madam, if they want Kashmir to remain as a 
part of India, then they should allow the people 
of India from the various other States to go 
over there and settle down in vast areas that are 
laying fallow. Give them all protection. We can 
persuade lakhs of people from other States to 
go over to Kashmir and to settle down there. 
Give them land and protection and money to 
build houses. That is the only way you can 
keep Kashmir with you. So my submission is 
that by introducing legislation bit by bit in 
Jammu and Kashmir it will never be possible to 
win the sympathy of the Kashmiris arid bring 
them to our side. Do something tangible. Take 
Azad Kashmir by force. There is nothing 
wrong in it. It is our country- Pakistan took it 
by force and we will be only trying to get it 
back. Use force and take it back, I have no obj-
ection. Also allow as many people to go and 
settle down in Kashmir. That is the only 
solution to keep Kashmir with us. And not 
spend a single pie over Jammu and Kashmir.  
Spend it on other parts. 

SHRI ABID ALI : Madam, I wish all the 
enactments passed by Parliament all made 
equally applicable to the Jammu and Kashmir 
area as well as they are applicable to the rest of 
the country. Kashmir is as much a part of India 
as are Bombay, Madhya Pradesh, Tamil Nadu 
and others. Of course, being a backward area it 
should be treated with more generosity. But in 
all other matters it should be treated on par 
with other States. If necessary, the Govern-
ment may bring in a small measure saying that 
all enactments which are as yet not applicable 
to Jammu and Kashmir should be applicable to 
that State, of course depending upon the wish 
of the Government there to utilise these 
enactments. 

Madam, it is true that this Government has 
large powers and honourable Member said, but 
my complaint is that these powers are not being 
utilised. Mr. Bhupesh Gupta was talking about 
some imaginery things butchery of the 
Constitution and all that The statement that he 
mentioned   I have 
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read. But, as I have already said, my 
•complaint against this Government is that they 
do not take iction against those who day in and 
day oui want to commit butchery -on the 
Gonstitutio t and destroy all that the nation 
stands for. When I asked him to mention what 
his ; rievance was he mentioned two things : [l) 
expolitation by those people who go an 1 settle 
down there. But now Mr. Kesava ,, who just 
spoke, advised large numbers of people from 
other States to be allowed to settle down there; 
(a) Misuse of morey. That way Communist 
ministers have r misused plenty of money in 
Kerala and othe - places for which there has 
been so mU' h of agitation. If some Communist 
Min sters or other Ministers misuse public 
money, that does not mean the people shoul I 
become angry with the Central Governn snt. 
They should certainly become angry vith the 
Minister concerned or the party to which he 
belongs except to the extent that the Central 
Goverernment dues not take strong action 
against the comn lunists. 

He mentioned something about Bombay. I 
know why h< is so much against that 
organisation. ] 1 is because that organization is 
genuii ely not prepared to tolerate communist 
actions, and it is also a fact that beca ue of that 
organisation's efforts—althoug i 1 do not agree 
with most of what hey do—Communists in 
Bombay have been almost liquidated. 
Therefore, naturally, he will be angry. I 
understand hat. But he asks why 
Namboodiripac should be called to Delhi. 
Nobody told 1 im to come here. He was 
requested. If h does not come, well, it is their 
business. He mentioned France, England and 
he U.S.A. If such a behaviour would have been 
there by anybody in any p >sition he would 
have been arrested and i ut behind the bars. It 
is this Congress Government only which 
behaves in th I lenient fashion and I do not 
know how long they will behave that way. 
They ire tolerating so much of nonsense. S uch 
antinational Minister should be in mediately 
dismissed which any other st nsible 
Government would have done, handcuffed him 
and put him behind the ba s. 

SHRI BHUPESH GUPTA : It is only 
because of yo tr handcuffs that now there are 
only g < longress M.L.As, not even enough 
for a foot-ball team. 

SHRI AB D ALI : It is because of this 
attitude   if the Government that the 

country is in this position. It is not to-day I am 
saying this; I have been saying this always, I 
have been giving warning after warning. Once 
when Jawaharlalji was sitting here, one 
Communist Member said "I support this 
measure of the Government," Immediately 
Jawaharlalji stood up and said "What wrong 
have I done? Let me re-think my position. 
Something wrong is there. Why then are the 
Communists supporting this mea-_ sure?" 
That was real Jawaharlalji' Gradually and 
gradually, thing went on to reach the state in 
which we are today. 

 

SHRI ABID ALI : Therefore, if our 
Government had behaved on the lines it ought 
to have behaved, on the lines of a democratic 
institution, then the interests of this country 
would not have been in jeopardy as it is today. 

SHRI BHUPESH GUPTA : By 197a you 
will be finished. 

SHRI ABID ALI : Let us see what happens 
in 197a. Who will be finished? Only Russia or 
China; who else can be finished? Those who 
do not stand by the interests and the needs of 
the country are to be finished. Nothing else 
can happened— let him be sure about it. Then 
about the way he asked "Who is Mr. Chavan 
to call him?" unfortunately, Mr. Chavan does 
not assert himself. Therefore the hon. Member 
has got this sort of encouragement to get up 
and put such a question. He was talking about 
Hyde Park. You have also seen Hyde Park and 
I have also seen it. 

SHRI A. D. MANI : He spoke there. 

SHRl ABID ALI : Only to half a dozen 
people. He was perhaps hiding there. What he 
says is true that a mad man only can stand up 
and say "Kill Mr. Bhupesh Gupta". And 
nobody takes serious notice of these people 
because most of the people talking there are 
madcaps. So, that standard is different. But 
can anyone, I ask, speak things of the kind that 
the Communits are talking in this House or 
outside? He says that Mr. Patil has committed 
butchery of the Constitution. It is these people 
who seek to destroy   the Constitution   and 
who go 
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[Shri Abid Ali] to the extent of saying that 
these courts are capitalist courts, when the 
courts have been giving them so much liberty, 
when the courts have been coming to their  
help   from   time   to   time... 

 
SHRIMATI LALITHA (RAJAGOPALAN) 

: Madam Deputy Chairman, at the outset I 
wholeheartedly support this Unlawful 
Activities (Prevention) Amendment Bill, 1969. 
Strikes, unrest, destruction of public properties 
are happening every day and have assumed 
gigantic proportions. I would not attribute this 
only to the general frustration that is existing in 
the counrty, but to the anti-national elements 
who think that only with a revolution we can 
get salvation. I am shappy that this Bill has 
been extended to the State of Jammu and Kash-
mir. We have been reiterating every time that 
Jammu and Kashmir is an integral part of our 
country. Every time this question was raised in 
Pakistan or in our own country, we had said 
again and again that Jammu and Kashmir is an 
integral part of this courty. But it is surprising 
that the Home Minister did not   bring   forward   
this   Bill   earlier. 

Now, the unlawful activities are on the 
increase and every day we find in the 
newspapers that the activities of the Naxa-lities 
and others are on the increase, even in Jammu 
and Kashmir also. Jammu and Kashmir is a 
vital part in our border security and it is all the 
more reason why this Act should have been 
extended to-that   region   long   before. 

In this connection, I would like to draw the 
attention of the Home Minister to the visit of 
Mr. Jyoti Basu, Deputy Chief* Minister of 
West Bengal, to South India— perhaps to 
Tanjore; I cannot recollect it now. Normally 
law and order in connection with his visit 
should be entrusted to the State Police and the 
Home Minister of that State should be 
concerned with it. But I find from the 
newspapers that instead of the State Police, it 
was the Red Guards who helped him to conduct 
his programmes and the Police were nowhere in 
the picture and they were there only as 
spectators. I would like the Home Minister to 
enlighten us as to whether this newspaper report 
is true and whether he has got any information 
in his regard from Home Minister of Tamil 
Nadu. 

Lastly,    when    people    in    responsible 
positions like Shri E.  M. S. Nambudiri- pad  
and Shri A.  K.  Gopalan thereaten and   try   to   
break   the   Constitution,   we should   see   that 
this measure deals with such attemps strongly.    
I hope when such i offences are committed, 
whether by people | in   responsible   positions     
or   others   the I punishment would be very 
severe   there would    be no sympathy for them 
and they j would be dealt with an iron hand. 

i       I   wholeheartedly   support   this   Bill. 
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"Provided hat it shall come into force in 
the S ate of Jammu and Kashmir on sue! a 
date as the Central Government may, by 
notification in the Official   Gaze te,  
appoint." 
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(f) "unlawful activity", in relation to an 
individual or association, means any 
action taken by such individual or 
association (whether by committing an 
act or by words either spoken or written, 
or by signs or by visible representation or 
otherwise : 

(i) which is intended, or supports any 
claim, to bring about, on any ground 
whatsoever, the secession of a part of the 
territory of India or the secession of a part 
of the territory of India from the Union, 
whicli incites any individual or group of 
individuals to bring about such cession or 
secession;" 
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SHRI VID^A CHARAN SHUKLA: 

Madam Deputy Chairman, I am glad that 
most of the hon. Members who took part in 
this debate have supported this measure but 
unfortunately a good many of the hon. 
Members have not followed the provisions of 
this Bill. As I explained earlier when the 
original Act which this present Bill seeks to 
amend was brought forward, at that time it 
was meant to cover the entire country. It is 
not as if this Bill has now been brought here 
especially to extend this to the State of 
Jammu & Kashmir. After the original 
measure was passed, subsequently the legal 
opinion was that there was some doubt a? to 
whether the original Act that we passed 
would also apply to Jamna & K'tshmir and so 
to put matters beyond any doubt we are b-
ingiag this Bill now before the hon. House. 

Lala Jagat Narain was asking me what we 
were doing for the last two years and what we 
have done under this Bill. He also wanted that 
'unlawful activities' should be defined. If 
Lalaji had taken the trouble of studying the 
Bill he would have found that 'unlawful 
activities' as far as this Bill is concerned 
means activities in relation to secession. 
Actually when the original measure was 
brought before Parliament it included many 
other things also and it would have been much 
more useful to curb the activities of the 
extremist elements in political life and we 
would have been able to deal with Naxalites 
and other factions of that'kind very effectively. 
But all the Opposition members combined at 
that time and prevailed upon the Government 
to whittle down the provisions and accordingly 
this is confined only to secessionist activities 
and nothing more. There was also 
apprehension at t'at time—and a good many 
Opposition Members      voiced      that   
apprehension— 

that the powers taken by the Government under 
that measure were likely to be used against 
political opponents. We had clarified then that 
that was neither our policy, nor had we ever 
done so, nor we shall ever do that in future. We 
are taking these powers only to deal with such 
elements in the country who preach secession 
and who plead for taking away apart of the 
country and giving it to somebody else. If there 
are activities of this kind only .then the powers 
taken tinder this Bill will be used. In fact we 
had only one occasion when we used these 
powers and that was in relation to the Mizo 
National Front. When there was an armed 
insurrection the Mizo National Front was 
declared unlawful under this Act. We do not 
want to take cognisance of mere prattle. If an 
irresponsible person or some person 
irresponsibly says something here or there we 
do not want to rush about all over the country 
and catch hold of such people and prosecute 
them under this Act. But if we find a res-
ponsible person, a person who is able to 
translate what he is saying into action, 
preaching secession then serious note of it 
should be taken and action under this law 
should be taken. I think it would not be a proper 
attitude for the Government to catch hold of any 
Tom, Dick or Harry who might say some 
irresponsible things publicily and to prosecute 
them under this Act. That will not be in keeping 
either with our intention  or  our     policy. 

Mr. Shejwalkar was asking why we had left 
out Kashmir. As I explained earlier, Kashmir 
was not left out. It is only to remove any 
possible doubts about its applicability to 
Jammu &• Kashmir that this amendment is 
being brought forward. 

Shri Bhupesh Gupta as usual came back to 
the problem of what Shri Namboodiripad and 
Shri Gopalan had said. As a matter of fact that 
had nothing to do with this present Bill but still 
I may again say that there is a lot of difference 
in amending or changing the Constitution and 
smashing the bourgeois State. These are the 
words they have used. It is not by mere play of 
words that anybody can defend somebody or 
accuse somebody. The very tenor, the very tone 
of the statement taken as a whole indicates   
what    their    intentions    are. 

SHRI BHUPESH GUPTA : What is meant 
by smashing? Will the Post Office    be 
smashed? 
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SHRI VIDYA CHARAN SHUKLA : I 
Smashing is very different from changing 
or amending. Ti is is the small difference 
that I wanted t > point out here. There 
is nothing else for me to add. The only 
thing that this Jill seeks to do is to put 
the applicability of this measure to the 
State of Jammu fc Kashmir beyond doubt 
and    therefore hope    that the House 
will   accept   this measure   and   pass   it. 

THE     DEPU 'Y  CHAIRMAN   :   The 
question    is — 

"That the Bill to amend the Unlawful 
Activities (Prevention) Act, 1967, as pas 
ed by the Lok Sabha, be taken  into   
consideration. 

The   mot. on   was   adopted. 

THE     DEPUTY     CHAIRMAN   : We 
shall   now   take   up   the clause   by clause 
consideration     of the     Bill. 

Clauses 2 and     were   added   to   the   Bill-
Clause   1,   the   Enacting  Formula   and   
the Title    were    adde '   to   the   Bill. 

SHRI   VIDY V CHARAN SHUKLA : 
Madam,     I     re >ve   : 

"That   the Bill   be passed." The   

question    vis   proposed. 

SHRI M. P. BHARGAVA : I am very 
happy tl at this Bill is being extended to tl e 
State of Jammu & Kashmir and I do hope it 
would be possible for the Government of 
India to make applicable more and more 
laws as they are pa led by this House or the 
other House t 1 the State of Jammu & 
Kashmir and very soon a day will come 
when t iere will be no exception mentioned 
in tl t Bills that it shall apply to the whole at 
India except the State of Jammu & Cashmir. 
I do hope that stage will soon be reached and 
all Bills will be applicable to all the States in 
India. 
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